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PRICE CONTROL BILL" 
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MR. DEPUTY-SPEAKER The 
question is: 

"That leave be granted to introduce a 
Bill to control the prices of all 
essC'ntial conc;umcr articles." 

The motion was adopted 
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CIVIL LIBERTIES COMMISSIONS BILL" 
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MR. DEPUTY -SPEAKER: The 
question i" : 

"That leave bL' grant\.:'u to inll'oUul'C a 

Bill to proviuc for the establishment 

of Civil Liberties Commissions t" 
investigate vinlation of legality 

and fund;Jmental personal freedl m, 
guaranteed by the Constitution." 

The motion was adopted 
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LEADER OF THE OPPOSITION BILL· 
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Rule 377 
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MR. DEPUTY-Sf-EAKER : The 
qucsti<m ~ : 

"That lea ve be granted to introduce 
a Bill to provide for the effective 
functioning of tho Loader of the 
Opposition in Lok Sabha and in 
Rajya Sabha." 

The motion was adopted. 
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MR. DEPUTY SPEAKER : Shri 
Umanath-absent: Shri Ramani-absent. 

CONSTITUTION (AMENDMENT) BILL. 
(Amendmellt of Arricle 222) 
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MR. DEPUTY-SPEAKER: The 

question is : 

"That leave be granted to introduce a 
Bill further to amend the Constitution 
of India." 
The lIIorioll was adopred. 
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MATTER UNDER RULE 377 
V IRES 0.. RULES 155, 157 AND 158 of 

RULES Of PROCEDURE AND CONDUCT OF 

BUSINESS IN LOK SABHA 
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